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 {Snri  M.  8.  Rana}
 section  83  of  the
 Act,

 Motor  Vehicles
 1939,  read  with  clause  (c)

 (iti)  of  the  Proclamation  dated  the
 8th  January,  973  issued  by  the
 President  in  relation  to  the  State  of
 Andhra  Pradesh: —

 (i)  0.  0.  Ms.  No.  660  published
 in  Andhra  Pradesh  Gavette
 dated  2ist  June,  1978,
 making  certain  amendment
 to  the  Andhra  Pradesh
 Motor  Vehicles  Rules,  1964,

 (it)  G.O.Ms.  No.  8i2  published
 in  Andhra  Pradesh  gazette,
 dated  the  2nd  August,  973
 making  certain  amendment
 in  Andhra  Pradesh  Gazette
 Motor  Vehicles  Rules,  1964.

 (2)  Two  statements  (Hindi  and
 English  Versions)  explaining  the
 reasons  for  not  laying  the  Hindi
 version  of  the  above  Notifications
 {Placed  in  Library  See  No.  LT-
 5596/78).

 NORTHERN  RICE  Zong  (MOVEMENT
 ContROL)  AMENDMENT  ORDER,  973
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICUL-
 TURE  (SHRI  ANNASAHEB  P.
 SHINDE):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Northern  Rice  Zone
 (Movement  Control)  Amendment
 Order,  973  (Hindi  and  English
 versions)  published  in  Notification
 No.  6.5.  8,  397  (E)  in  Gazette  of
 India  dated  the  22nd  August,  1973,
 under  sub-section  (6)  of  section  3  of
 the  Essential  Commodities  Act,  1955.
 [Placed  in  Library.  See  No.  LT-
 5597/78)

 Sucar  (Ric—e  DETERMINATION  ETc.)
 Firty  AMENDMENT  ORDER,  973  AND
 NOTIFICATIONS  RE.  ANDHRA  PRADESH
 Pancuayat  SAMITHIES  AND  ZILLA  Pari-

 SHADS  ETC.
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICUL-
 TURE  (PROF.  SHER  SINGH):  I
 h4eg  to  lay  on  the  Table:

 (t)  A  copy  of  the  Sugar  (Price
 Determination  for  ‘1972-73  Produc-
 tion)  Fifth  Amendment  Order,  973
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 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S,  R,
 392  (&)  in  Gazette  of  India  dated  the
 {3th  August,  973  under  sub-section
 (6)  of  section  3  of  the  Essential]
 Commodities  Act,  1955,  [Placed  in
 Library,  See.  No.  LT-5598/73],

 (2)  (a)  8  copy  each  of  the
 following  Notification  under  gubd-
 section  (2)  of  section  69  of  the
 Andhra  Pradesh  Panchayat  Samithis
 and  Zilla  Parishads  Act,  959  read
 with  clause  (c)  (iii)  of  the  Proclam-
 ation  dated  the  l8th  January,  7973
 issued  by  the  President  in  relation
 to  the  state  of  Andhra  Pradesh  :—

 (:)  G.  0.  Ms.  No.  621,  published
 in  Andhra  Pradesh  Gazette

 dated  the  5th  February  973
 making  certain  amendment
 to  the  rules  relating  to
 establishments  under  Pan-
 chayat  Samithis  and  Zilla
 Parishads,  together  with  an
 explanatory  note.

 (n)  G  0.  Ms  No.  590  published  in
 Andhra  Pradesh  Gazette,
 dated  the  26th  April,  973
 making  certain  amendment
 to  Notification  No,  G.O.  Ms.
 89,  dated  2Ist  April,  1966,  to-
 gether  with  an  erratum  and
 an  explanatory  note.

 Qin)  G.  0.  Ms.  No.  591,  published
 in  Andhra  Pradesh  Gazette
 dated  the  26th  April,  973
 making  certain  amendments
 to  the  rules  relating  to  the
 posts  of  Van  and  Jeep  Dri-
 vers  under  Panchayat  Sami-
 this  and  Zilla  Parishads,
 together  with  an  explanatory
 note

 (iv)  0.0.  Ms.  No,  62  published
 in  Andhra  Pradesh  Gazette
 dateq  the  26th  April,  973
 making  certain  amendments
 to  rules  relating  to  Estab-
 lishment  under  Panchayat
 Samithis  Ziila  Parishads
 (District  and  Block  Cadre
 Non-Government  Servants),
 together  with  an  explana-
 tory  note,
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 (v)  G.O.  Ms.  No.  98,  published
 in}  Andhra\  Pradesh  Gazette
 dated  the  24th  May,  1973,
 making  certain  amendment
 to  the  Andhra  Pradesh
 Panchayat  Samithis  and
 Zilla  Parishads  Ministerial
 Service  Rules,  together  with
 an  explanatory  note,
 G.O.  Ms.  No.  १9  published
 in  Andhra  Pradesh  Gazette,
 dated  the  7th  June,  973
 containing  rules  relating  to
 the  use  of  common  seal  of
 Panchayat  Samithis  and
 Zilla  Parishads,  together
 with  an  explanatory  note,

 (vii)  G.O.Ms.  No,  20  publish-
 ed  in  Andhra  Pradesh
 Gazette  dated  the  7th  June
 973  making  certain  amend-
 ment  to  the  rules  regarding
 the  powers  and  functions  of
 the  Secretary  of  a  Zilla
 Parishad,  together  with  an
 explanatory  note,

 (b)  Seven  Statements  (Hindi  and
 Eng'ish  versions,  exPluining  the  re-
 asons  for  not  laying  the  Hindi  ver-
 sions  of  the  ahove  Notifications
 Placed  mn  Library  See  No  LT-5599/

 73}

 (vi)

 Avyit  Rerort  on  Accounts  oF  TES
 Boarp  For  1970-71

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  COMMERCE
 (SHRI  A.  com  GEORGE):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Audit
 Report  on  the  Accounts  of  the  Tea
 Board  for  the  year  970-7l  along
 with  the  statement  of  Accounts
 (Hindi  and  English  versions)
 {Placed  in  Library.  See  No.  LT-
 5600/73).

 Certiriep  Accounts  any  Aupir  Rrrort
 THEREON  oF  INDIAN  ScHOOL  or  MINES,
 Ouansap,  CERTIFIEp  Accounts  or  J.L.Ts.
 Bompay  AND  KHARAGYUR  AND  NOTIFICA-
 TIONS  RE.  U.P,  Strate  Universities

 Orvers  or  1973.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
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 DEPARTMENT  OF  CULTURE
 (SHRI  D,  P.  YADAV):  I  beg  to  lay on  the  Table—

 (4)  (i)  A  copy  of  the  Certified
 Accounts  (Hindi  versions)  of
 the  Indian  School  of  Mines,
 Dhanbad,  for  the  year  1968-69
 along  with  the  Audit  Report
 thereon.

 (ii)  A  copy  of  the  Certified  Ac-
 counts  (Hindj  and  English
 versions)  of  the  Indian
 School  of  Mines,  Dhanbad,
 for  the  year  1969-70  along
 with  the  Audit  Report  there-
 on,
 [Placed  in  Libary.  See  No.
 L.T-560/73].

 (2)  A  statement  showing  reasons
 for  dealy  in  laying  the  document  men-
 tioned  at  (ii)  above.  [Placed  in
 Library,  See  No.  LT-560/73).

 (3)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  -ub-section  (4)  of  section  23  of
 the  Institutes  of  Technology  Act,
 7963:—

 (3)  Certified  Accounts  of  the
 Indian  Institute  of  Technology,
 Bombay.  for  the  year  1970-71.

 (in  Certified  Accounts  of  the
 Indian  Institute  of  Techno-
 logy,  Bombay,  for  the  year
 1971-72.

 (iii)  Certified  Aceounts  of  the
 Indian  Institute  of  Techno.
 logy.  Kharagpur,  for  the  year
 1970-71  along  with  the  Audit
 Report  thereon.
 [Placed  in  Library.  See  No.
 LT-5602/'73}.

 (4)  A  copy  each  of  the  following
 Uttar  Pradesh  Notifications  (Hindi
 and  English  versions)  under  sub-sec-
 tion  (2)  of  section  68  of  the  Uttar
 Pradesh  State  Universities  Ordinance,
 973  read  with  clause  (c)  (ii)  of  the
 Proclamation  dated  the  i38th  June,
 ‘1973,  issued  by  the  President  in  rela~
 tion  to  the  State  of  Uttar  Pradesh:


